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o CENTRAL ADMINISTRATIVE TRIBUNAL
BANGRLORE  BENCH

Second Floor,
Commercial Complex,
Indirapagar,
Bangalore-56003§2<

Dated?

RPPLICATION NO(S) 146 of 1993,

BPPLICANTS: Minin F.Feenancez

RESPONDENTS: Chedrmen,Telecommunicetion
Board,Neu T"elhi and Othara,

T0,

1. Sri.M.Reghavendrachar,Pdvaceta,
No,1074 & 1075, Fourth Cross,
Sreenivesanacarllad Pheca,
Bansshankeri 1dtStege,
Bangalore-54" 050,

%e Sei.M.S5,Padmrrajeaiah,Contral Govt.Stng.Counsel,
High Court Building,Bengelors-S60 001,

3 The Chiaf Genersl Mensger,
Tolecommunior tiors,
Kerpwteka Circle,ba,1,
Q1d Medres Head.ﬁlaoor.
8z ngelore-8,

4. | Tne District Telecor Officar,
Balgsum Dist, Belgsum,

5. The Cheirmen,Telecommunicetion Bosrd,
Cepsertnsnt of YTelecommunicetion,
Ministry of Xmtm@ommunicetions,
New Delhi-110 001,

Subject:~ Foruwarding of copies of the Order passed by
the Central Administrative Iribunal,Bangalore,

Please find enclosed herewith a copy of the
ORDER/STAY/INTERIM ORDER, passed by this Tribunal in the
above said application(s) Onﬁncanc Snptaabsr,??QS.
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CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE
DATED THIS THE 2n8D DAY OF SEPTEMBER,1993.

PRESENT ;
Hon'ble Mr.Justice P.K.Shyamsundar, .. Vice-Chairman.
And ‘

Hon'ble Mr. V.Ramakrishnan, .. Member(A)

APPLICATION NUMBER 146 OF 1993

Minin F.Fernandez,

S/o Francis Fernandez,

At and Post Kakti,

Pin Code No. 591 113,

Taluk and District Belgaum. .+ Applicant.

(By Sri M.Raghavendrachar, Advocate)
v.

1. The Chairman,
Telecommunication Board,
Department of Telecommunication,
Ministry of Communication,
Government of India,
New Delhi-110 001.

2. The Chief General Manager (Telecom),,
Maruthi, Gandhinagar,
Bangalore-560009.

3. The District Telecom Officer,
Belgaum District, Belgaum. .. Respondents.
(By Sri M.S.Padmarajaiah,Standing Counsel)

This application having come up for admission to-day after

notice, Hon'ble Vice-Chairman made the following:-

ORDER

This application is by the son of a deceased employee by
name Francis Fernandez who at the time he died in 1988 was work-

ek ing with the department of telecommunications. The applicant's

. *
{ o v \‘

DCRG and CGEGIS etc. etc. and a monthly pension of

VA VN ‘Qaqxﬁs.AQS/ whlch has since becn raised to Rs.582/-. The argument
W O ol //

£

t fofward on behalf of the department is notwithstanding the



|
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|
\ premature death 'of late Franc?s Fernandez,

the family is not
| |

i in a state of distress state ha&ing been the recipient of lumpsum
\
|
\ payment of Rs.46,000=00 and a monthly pension of Rs.582/- which
: \
|
‘ excluded Dearness  Allowance. Be that as it may, we find one
‘ ‘

\
\ of the brother of the applicaqt Joni F.Fernandez staying with
|

| the widow of Francis Fernandez ﬁs also working with the respon-
\
|
|

‘ dents as casual Mazdoor on a monthly salary, according to the
'\
| i
‘ learned Standing Counsel, of 'Rs.968/~. These circumstances
. | \
indicate that the family of late Francis Fernandez is not in

| such a state of doldrum as to‘&equire immediate assistance is

\

. |

i !

. the stand point of the department.
.

. - |

|

found it impracticgble to induct |the applicant into their service

\
| . on compassionate ngunds.
i ‘ ‘
| .
‘ 2. While we cannot say the| rejection of the claim of the
‘ ‘

\
| applicant for empldyment is so unFenable as to warrant our inter-
|

That is the reason why they

. ference, we however direct the départment to take a second look
\
|
\ at the claim of the applicant for employment in the department
\ |
D :

in wnatever capacity. The fact remains the father had died
‘ .

\
and although comnsequent on his Wdeath the family did receive
‘ _ :

. some benefits fromi the departmedt including a monthly pension
f | ‘
' of few hundred rupees, we think that in these hard days the

| .
| .
' pensionary benefits etc. will not stretch far enough to enable

. C e .|
| the family to maintain itself 1n‘a reasonable comfort. If the
‘ |

. department offers employment to ‘the applicant, they would be

g ISy

}fdofﬁg'the rlght thlng and that is, if it can be done, within

- |

/the format of the department. In these circumstances we direct

..Lhe depa?tment to Treconsider th% case of the applicant for
) \g /)“ i ‘ I,

app ;&%ment 1n vhatever capacity and make an appropriate order
A ‘“f \
f ‘qn that*behalf Tney must take a decision in this regard within
SN s

|
\6~menths from the date of this order.
|
|
. |
|
| , ‘
o |
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disposed off accordingly.

Let a copy

<~

£E8T0T) OFFISER
Ve TRAL ADRGHIST. 71IVE TRIBURAL
ABSEID T L LENCH
BAGGALERE

3. Application is
“’. l V -
’

N/aﬂ/

VICE-cualwlay [,
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No., 268-11/S0-STN
Government of Indias
Deupartmant of Telecemmunicaticns

STN Sectien

[ o]

New Delhi Dated Y .2,94

.~ Te

| The Chief General Marager, ’

! i Karnataka Telecem, Circle,

; Bangalere - 560009.

f §ubjectz Appeintment in relaxaticn of recruitment rules -
sen ¢f late Shri

Case of Shri M.F. Fernandis,
F.,S. Fernandils, EX. S.1l.

!
)
P
|

®*K

The uneersigned is directed tc refer tc your cffice
94 on the sukject mentioned

e government have agreed as a

special Case and ¢n ccmpassionate grcunds to tl:e appcintment af
lshri M.F. Fernandis in greup 'C' ( T.O0.A. Basic Cadre ) in
%relaxaticn cf normal recrultment rulec, :

2. shri M.F.
‘lana further acticn tak
ithe usual fcrinalities.
the cfficiel mgy be ma
‘lappeintment may be int
l{stBupersessicn to this office let

|18.5.90.

} letteyr No.
" akove and to state that th

Fernandis may pe informed of the declsicn
en for his appeintment after cheerving
Necegsary entries in the service Boock of

de in this regard and his date cf

imated to this office in due course. This‘
ter cf even numker d@ated

A.X. ARCRA )
DIRECTOR(ST-I)

SNEY (

¢
Lo “

/J-KR\L(QOWCZQEA(
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CENTRAL ADMINISTRATIVE TRIBUNAL
: | - T BANGALORE BLNCH

) ' : - Second Floor,
' Commercial Complex,

- o ) ) _ Indiranagar,
Miscellaneous Application No.135/94 in Bangalore-38,

------------------------- ‘Dated: @ MAR 1094

RPPLICATION NO(s) ~ 146 of 1993,

RPPLICANTS:Minin F.Fernandez v/sEESPUNDENTSSChairman,Télecom Board,
New Delhi and Others.

TD.'

. 1. Sri.M.Raghavendra Achar,Advocate,
No.1074 and 1075,Fourth Cross,
Srinivasanagar II-Phase, _
Banashankari Ist Stage,Bangalore~-50.

2, Sri.i.S.Padmarajaiah,C.G.S.C.
High Court Bldg,Bangalore-1

SUBJECT:- Forwarding of copies of the Ordeus passed by
the Central Administrative Tribunal,Bangalore,
S - XXX~ ' S

Please find enclosed herewith & copy of the
ORDER /STAY ORD;R/INTERIN_URDER/, Passed by this Tribunal
in the above mentioned application(s) on ©3-03-1994.

vagﬂ, ngga\C;$FJ&V 
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Date Office Notes Orders of Tribunal
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PKS(VC )/TVR(MA)

3.3.1994

Standing counsal tells us that in
terms of the directions issued by thés
Tribunal, the Government has sincse taken

@ decision to appoint the respondent herein
as a Gr.'C! official on compasaionato

. ground and to issue nacessary orders in that
behalf. Now that the Government have in
fact taken a decision to appoint the \
respondant, Shri M.F. Fernandez in a Gr.!C!

position and have directed the department to
issue necessary orders, we place on record
the statemsnt of learned counsel as above
and also @ copy of the Government letter
referred to supra, ’

In the light of the fdragoing,

we think it unnecassary to Q}ent the request .
for extension of time to comply with tha__
directions of the Tribunal since the same

appears to have besn complisd with, He
only hops the department will take steps to

issue an order of appointmént very early,

A

_ '9;)" -’NE(':T-‘ p ‘\\ L/ /
BRIy \§ MEMBER (A) VICE CHATRMAN
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